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India and Iraq in accordance with the 
agreement sign̂ on Air Transport bet
ween the two Governments m  July, 
1955?
The Deputy Minister of Commu

nications (Shri Ra) Bahadur) : No,
Sir.

Shri Bhagwat Jha Azad : May I
know whether any communication has 
passed between the two  Governments 
on the basis of which we might know 
at what time there is any likelihood of 
the air service being started between the 
two countries?

Shii Ra| Bahadur : The agreement 
was signed at Baghdad as long ago the 
28th  July  1955. The  instruments of 
ratification have not yet been exchanged 
and it is going to be done soon. There 
is no intention on the part of the Air 
India International to start a regular 
service with a regular halt in Iraq at the 
moment.

Hyderabad  Gold  Mines

*2410. Shri T. B. Vittal Rao : Will 
the Minister of Labour be pleased to 
state :

(a) whether Government have received 
any report from the Conciliation Officer 
(Central)  Secunderabad  regarding the 
refusal of the management of Hyderabad 
Gold Mines to discuss with the represents 
tives of the Labour Union the demands 
of the workers;

(b) if so, what further steps arc being 
taken by Government; and

(c) whether Government propose to 
refer the demands of the worker* for 
adjudication in view of the Conciliation 
bemg a failure?

The Deputy Minister of Labour 
(Shri Abid All) : (a) to (c). A report 
dated the 24th Tune 1955 was received 
from the Conciliation Officer (Central) 
Secunderabad.  During  the  condliatioD 
proceedings, the Company took the stand 
that the management had already recog
nised another union, namely the Hutti 
Gold  Mines  Khamgar  Sangh  which 
according to them was the only repre
sentative body competent to speak on 
behalf of the workers and that as such 
they were unable to negotiate with the 
Hyderabad Gold Mines Labour Union. 
In July 1955 the Condhation Officer 
(Central) Secunderabad, again discussed 
the demands of the union with the parties 
separately and requested the union to 
furnish a compelete statement of its
with reference to each  demand. The 
request has not been so far complied
with by the union.

Shri T. B. Vittal Rao : It is stated 
in the reply that the other Union was 
rcrrosentativc.  May I know the mem
bership of the two Unions functioning 
in the Gold Mines and whether the Con
ciliation Officer has verified the member
ship of both the Unions?

Shri Abid Ali: Accordiî to die 
report of the Conciliation Officer  the 
other Union was reprwentative and the 
management recognised it.  So far as the 
question of recognition is concerned  it 
between  the emplovers and  the em
ployees. With regard to the latter part 
of the question the organisation to which 
that Union is affiliated did not submit 
its return for the last year in time for veri
fication. They have submitted the re
turn for the year ended 31st March 
1955 and it is being verified.

Shri T. B. Vittal Rao : In view of
the fact that the wages in these Gold Mines 
have not been fixed either by a Tribunal 
or a Wage Board do  Government pro
pose to refer the demand of the workers 
to a Tribunal  as they have done for 
the workers of Kolar Gold Fields?

Shri Abid Ali : I have already stated 
in the latter part of my r̂ly that the Union 
itself has failed to submit the details con
cerning its demands.  I may submit that 
this matter is not as simple as the question 
appears to be; it has a long history of 
k̂-outs, strikes, violence and exploitation 
of the workers by political parties.

Shri Raî vaiah ; Mav I know what 
is the criterion on which the management 
propose to recognise the Union?  Is it 
simply on the basis of annual returns or 
is it on the basis of any other factor?

Shri Abid Ali : It is not the annual 
return; it is the support of the workers. 
The Union has bera disowned  by  the 
workers according to the employers.

Shri Raghavalah : The Minister has 
stated in his reply that the workers of 
the other Union have got a history of 
strikes and other things.  May I know 
whether these strikes and other strugsles 
made by the workers for the redressal of 
their grievances are unconstitutional and 
that is the reason why the management 

recognition to that Union ?  If 
that be the case may I know what is the 
attitude of the Government?

Shri Abid Ali : In this particular 
matter the workers concerned were forced 
to adopt unconstitutional methods also.

Mr. Deputy-Speaker 1 Q. No. 2413.

The Parliamentary Secretary to the 
Minister  of Railways  and  Trans
port (Shri Shahnawas Khan) : There 
IS another Question No. 2446  which 
can be taken up along with question No.
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Oq̂ -SpMker  :  Yes,  both
questions may  be  answered to-

Vcndliig Contracts

TOiftJ?'  J*?!? »•>»«» Stoll* :
will the Minister of Railways be pleas-

 ̂  ̂starred
question No. 1785 on the 14th September 
1955 and state :

(a) whether any trial has been given 
to the Co-operative Societies in vending 
contracts; and

(b) if so, when and with what result?

Parliamentary Secretary to the 
Mlnî   of Railways  and  Trans- 
PJ« (Shri Shahnawaz Khan) t (a) and
(b).  Vending contracts for certain com
modities  being worked by oo-opera- 
Uve sodeties at two stations on the N. 
Rly. since  October  1949.  Complaints 
have been received regar̂ng the working 
of these contracts also.

Co-operative Societies and Private 
Contractors

*24̂  Thaknr Jugal Kishore Sinha s
Will the Minister of Railways be pleas
ed to refer to the reply given to Starred 
Question No. 1785 on the 14th September, 
1955 and state :

(a)  whether  any  comparative study 
has been made in the working and the 
management  of Co-operative  Societies 
and private contractors with regard to 
the price and quality of commodities 
supphed;

(b) whether Government propose to 
tal» step to improve the services of the 
Co-operative Soaeties; and

(c) if 90> in what manner?

The Parliamentary Sec ry to the
Mhiister  of RaUways  and  Trane- 
 ̂  (Shri Shahnawas Khan) s (a)

(b) and (c). la order to dfoct improve
ment where necessary the Railways exer̂  
cite supervision over these Societies  in 
terms of specific agreements just as in the 
ease of the other private contractors.
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Shri B. S. Mnrtby : May I know 
why contract licences are  not being 
given to the actual vendors in  places 
where the co-operative sodeties are sup
posed to be not working in the interests 
of the vendors?
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Shri ShafaMWW KImb < At 1 taid
the working of co-operstive sodeties at 
Kfauria is very inwariifactnty. They baive 
been given kxs of warning. The wotk 
is deteriorating and when it e«ceeds a 
certain limit it may be necessary to caocel 
the contract and tto adopt the measures 
which have been suggested by the hon. 
Member.
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